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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): I
am very glad to state that Madhya
Pradesh and Maharashtra Govern-
ments have arrived at a very good
compromise in trying to develop
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the Tapti river for the use of hoth the
States. There are three proposals on
the river—ong at Kheria and the other
at Nawatha, two dams at both the
places, and the third at Hatnur. Hat-
nur i3 under construction and the
other two are under investigation.
Both the Governments have accepted
sharing of the waters and so on, and
they have promised to send the report
by June this year. When the report
is received, those twp projects will be
considered and sanctioned, and then
water will be available for both Maha-
rashtra and Madhya Pradesh,
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DR K L RAO What we call Upper
Tapr Stage-11 refers to the proposed
construction of dams at Kheria and
Nawatha The one that is constructed
at Hatnur does not henefit Madhya
Pradesh The other twgy reservoirs
will benefit Madhya Pradesh,

Security of Services of Employees in
Private Companies

*587, SHRI BHOGENDRA JHA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o siate.

{a) whether 1t is proposed to ensure
statutorily security of service and ser-
uce conditiong of the executives and
other officers of private firms and
s»mpanies in India; and

{b) if so, the main features of the
prposal?

THE MINISTER OF STATE IN THE
\MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (S8HRI D. R.

CHAITRA 13, 1805 (SAKA)
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CHAVAN): (a) and (b). The Com-
panies Act, 1956 regulates the ap-
pomntment ot and remuneration pay-
able to the Directors anq Managers as
defined in sub-sections (24) and (26)
of Section 2 thereof, in Public Limited
Companies or Private Limited Com-
panieg which are subsidiaries of Pub-
Le Limited Companies or Private
Company deemed to be public com-
panies under section 43A of the Act
only. There is no proposal to amend
the Companics Act to enlarge the
scope of thes§ provisions to cover
persons other than managerial person-
nel

However, the definition of “work~
man” as defined 1n Section 2(s) of the
Industrial Disputes Act, 1947 is res-
tricted to workmen drawing waggs
jess than Rs, 500 per month and it
does not apply to persons employed
mainly 1n managerial or administra-
tive capacity or to supervisory s'ts_sz
The question whether this definition
of “workman” should be redefined for
enlarging s scope to cover all nr any
of the other categories of employ=zes is
a matter for the Ministry of Labour
ang Fmployment to consider

SHRI BHOGENDRA JHA: It s
common knowledge that in the private
sector, the management and the owners
naturaily aspire for, and attempt 1o
implement. the policy of ‘hire and
fire’, and that 1s why all the officers
are dependent upon them for thesr
hivelihood and they cntirely support
the management in helping to violate
the Companies Act, Income-tax Act.
Labour laws, safety rules elc. Keeo-
ing that in view. may I know what is
the hurdle in having in the private
sector also the same rules and service
conditions which apply to the public
sector?

SHRI D. R CHAVAN: Security of
service conditions of executive and
other officers of private firms and
companies cannot be provided for sta-
tutorily under the Companies Act be-
cause the power of the Government





